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Sixteenth Loksabha

an>

Title: Regarding need to establish a separate High Court for Telangana.

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Madam Speaker, as assured yesterday, Ravi
Shankar Prasad ji, the Law Minister had said that today he will give a statement in the House regarding

the High Court bifurcation. I request him to please give the statement.
HON. SPEAKER: If he wants to, I have not objection.

... (Interruptions)
HON. SPEAKER: It is ‘Zero Hour’.

... (Interruptions)

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): Madam, Yes, Hon. Member,
Reddy ji i1s right. ... (Interruptions)

AT 3708 : U1 7781 Il Let him speak.

... (Interruptions)

SHRI RAVI SHANKAR PRASAD: I have to make a very brief observation. If a new State of
Telangana is there, surely they are entitled for a High Court. That is also the provision under the
Bifurcation Act. But, any new High Court building for Andhra Pradesh will take time. In terms of the
law, the present Andhra Pradesh High Court was to become the High Court for Telangana and a
separate High Court was to come in the new territory of Andhra Pradesh. Now, I am given to
understand that attempts are being made for constructing a new building for Andhra Pradesh High
Court and the Government of India is also giving requisite funds for that purpose including for Raj

Bhavan Secretariat etc.

Now, I am further given to understand because there was an order of the High Court of Andhra
Pradesh that the Chief Minister of Andhra Pradesh must locate some site and be in touch with the hon.
Judges there to have a new building for the new Andhra Pradesh High Court. I am given to understand
that the Government of Andhra Pradesh is proposing to convey to the hon. High Court present at
Andhra Pradesh of having located certain buildings where the High Court can commence operation on a
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temporary basis. Once those buildings are offered, the High Court confirms that or some alterations to

be made, on a temporary basis, the High Court can be shifted to the new located building.

As far as the fresh building of the High Court is concerned, that will take some time. Here the
whole position stands. I can only tell my hon. colleagues from Telangana and also from Andhra
Pradesh that they need to live with mutual love and respect. The Government of India will always have

their interest in mind. . ... (Interruptions)
A A& : I8 Tagi Tal sI| Mutually, you have to decide like this. Please.

... (Interruptions)

SHRI A.P. JITHENDER REDDY : Madam, I really appreciate the words said by our Law Minister,
Ravi Shankar Prasad ji on this.

But, as you have said, Sir, we do understand that four buildings have been shown by the
Government of Andhra Pradesh. In Andhra Pradesh, they have shown and they have told the CA that
we are going to shift our court very soon to Andhra Pradesh. That, we welcome. But, however, unless
this decision is taken up, we say that no elevation, no promotion of the judges should be done because 1f
that thing 1s done, it will be injustice to the lawyers and the judges of Telangana State. So, the four
buildings have been shown. We are happy and we are thankful to the Chief Minister of Andhra Pradesh
that he has pointed out four buildings. He has said that temporarily they will move into that. It may be
temporary; it may be permanent; that is up to them whatever it is. But, no elevations for the judges
should be done. That is my suggestion. Thank you, Madam. ... (Interruptions)

HON. SPEAKER: Yes, Chowdary ji.
... (Interruptions)

HON. SPEAKER: I am allowing Mr. Chowdary. Why are you now interrupting? Please.
... (Interruptions)

HON. SPEAKER: Mr. Chowdary, keep it in your mind that you are also a Minister.
... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI Y.S. CHOWDARY): Yes,
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Madam, on behalf of Government of India also I can talk. Can I talk, Madam, on behalf of Government

of India? ... (Interruptions)
HON. SPEAKER: Okay, you can.
... (Interruptions)

SHRI Y.S. CHOWDARY: Madam, let me refer to the AP Reorganisation Act. AP Reorganisation Act
was passed with so many things. I must put it on record that I thank the Government of India for
implementing it partly. But, in the AP Reorganisation Act, a majority of the issues like delimitation,
deficit budget, special category status and so many other things are pending. We request that the issue of
High Court also may be considered along with those things. It cannot be thought of in isolation. The

Government has got the fiduciary responsibility to act in letter and in spirit. ... (/nterruptions)
HON. SPEAKER: We cannot discuss these things here.

SHRI Y. S. CHOWDARY: Madam, the Government is permanent in nature. It 1s not a political party.

... (Interruptions)

THE MINISTER OF CHEMICALS AND FERTILIZERS; AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI ANANTHKUMAR): Through you, Madam, I am requesting hon. Y.S. Chowdary garu
that he is hon. Minister of the Government of India. Leader of the TDP Mr. Narsimham can be given

time. ... (Interruptions)
HON. SPEAKER: All of them can sit together and have a solution.

... (Interruptions)

IR 3reaer : 49 Ut o1d T ol 2, 39 IS Qb Ui ot 7 +ft B8 8, 39! g1 u+t e
B Sleel ° oieal... |

it Higwig el (*TATie) ; e HeIedl, .. (SIaUM)
HE & : 3T UfyH §7d T g, 3119 96 S8y|
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SHRI A.P. JITHENDER REDDY : Madam, whatever Shri Y.S. Chowdary has said, we also agree to
that and we say that all these have to be very amicably settled. As soon as it is settled, it is good for
their State and for our State individually to operate on all our issues. However, I request Mr. Ravi
Shankar Prasad Ji that whatever I have said and he has heard of it, I want him to assure that no judges

elevations and promotions will take place until this problem is. ... (Inferruptions)

SHRI RAVI SHANKAR PRASAD: Madam, Mr. Reddy is a very seasoned Member of Parliament. All
the appointment of judges today are decided by the collegium of the High Court and by the Supreme

Court. I cannot give any assurance like that. ... (Interruptions)

SHRI Y. S. CHOWDARY: Madam, we request the hon. Home Minister to give his commitment.

UG A : g1 IR 1 -Ta) orl|

HON. SPEAKER: I am not allowing to discuss this.
... (Interruptions)

SHRI Y. S. CHOWDARY: Madam, already four years have passed. Our request is to request the Home
Minister to give some timeline. Otherwise, many things are pending like Special Category Status,

delimitation and many more things. ... (Interruptions)
HON. SPEAKER: If he wants to reply, I have no objections.

... (Interruptions)

e W= ot oy Rig) ¢ e mEien, § IWIHd Wel @1 98 SHeR! oAl aig &
FEHIH A Y St Raes 30l §, 3eR ¢ gRdIe, 31 I+ 33go ol Reifed B & forw g Red
¥ 9w ey I ° Réve H& fb T 1Y 93| § 30 RE F HRQR SR 3 fob R
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